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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
 Validity Period :20/06/2024  To  31/12/2028

         

 To ,
                 Shri  AJAY VIKRAM SINGH
                  M/s  LALITPUR POWER GENERATION COMPANY LTD
                  Village Mirchwara Burogaon Lalitpur (UP),LALITPUR,284123
                  LALITPUR
         

 
                 Please refer to your Application Form No.-   26538686  dated -  25/05/2024. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :
         

Ref No. - 211573/UPPCB/Jhansi(UPPCBRO)/CTE/LALITPUR/2024 Dated:- 01/07/2024

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

1. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity

coal Metric Tonnes/Day 300000

C- Product with capacity :

Product Detail
Name of Product Product Quantity

Fly Ash 170000

D- By-Product if any with capacity :

By Product Detail
Name of By Product Unit Name Licence Product

Capacity
Install Product

Capacity
None Metric Tonnes/Day 00 00

2. Water Requirement (in KLD) and its Source :

Source of Water Details
Source Type Name of Source Quantity (KL/D)

River  Canal 0.0

3. Quantity of effluent (ln KLD) :

Effluent Details
Source Consumption Quantity (KL/D)

Others(Dust Suppression) 60.0
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4. Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel Consumption(tpd/kld) Use
Coal 00 00

5 					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.
					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

2. You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

3. Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 31/12/2028 to the Board.

4. Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, I974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

5. It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

6. Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
1.Kindly refer your application for Consent to establish dated 25.05.2024 vide which you have stated
that the fly ash of Lalitpur Power Generation Company Ltd. shall transported for land filling under
the agreement with Khasra No./Gata No. 1078/1 Khadobara, 2649/6 Mirchwara, 2399 Mirchwara,
2251mi Mirchwara, 1821 Semra Bhag Nagar, 1839 Semra Bhag Nagar, 1022, 1023 Mirchwara
lalitpur, 661 Dailwara, 392/2 Roda, 389/1 Roda, 1944mi Panari, 46 Masora Kalan, 30,34/2,32/2
Masora Kalan, 613 Tila, 387/3, 497/2 Roda    Distict-Lalitpur. to reclaim the agriculture land in this
regard a conditional Consent to establish is being issued subjected that the transportation of fly ash
shall be covered vehicles to control the ambient air quality as per prescribed norms of fly ash
disposal issued by Ministry of Environment and Climate Change, Government of India.
2.In any case of public nuisance complaint this conditional Consent to establish shall be treated as
canceled so this is your prime duty to observed and maintain the proper cover of Fly ash Flying in
near by area.
3. This permission have no authorization for the production of Fly ash generation and having effect
that the transportation of fly ash from Lalitpur Power Generation Company Ltd, Mirchwaraa,
Lalitpur premises to agriculture land of agreemented farmer for reclamation of soil only.
4.The Industry Submit A bank Guarantee amounting to Rs. 50,000.00 (Fifty Thousand ) within 15
days as an assurance to comply with the code of Practice as well as provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act,
1981.
5.This conditional permission is being issued in regard of Letter No.-468/18-2/2019 dated 20-
092020 under the provisions of MSME (Establishment and Operations) Act of 2020.
6.The Board reserves the right to revoke this conditional consent to establish which has granted at
any time in case that industry is violating any of the provision of the Air (Prevention & Control of
Pollution) Act, 1981 and water (Prevention & Control of Pollution) Act, 1974 and as amended time
to time.

					Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or  cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till  01/08/2024  in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.
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REGIONAL OFFICER
                   

Copy To -
 
CEO-2, U.P. POLLUTION CONTROL BOARD, LUCKNOW.
                   

REGIONAL OFFICER
         

Dated:- 01/07/2024

Deepa 
Arora

Digitally signed by 
Deepa Arora 
Date: 2024.07.01 
12:04:28 +05'30'

Deepa 
Arora

Digitally signed by 
Deepa Arora 
Date: 2024.07.01 
12:04:51 +05'30'
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
 Validity Period :01/03/2024  To  28/02/2026

         

 To ,
                 Shri  AJAY VIKRAM SINGH
                  M/s  LALITPUR POWER GENERATION COMPANY LTD
                  Village Mirchwara Burogaon Lalitpur (UP),LALITPUR,284123
                  LALITPUR
         

 
                 Please refer to your Application Form No.-   24810870  dated -  08/02/2024. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :
         

Ref No. - 202744/UPPCB/Jhansi(UPPCBRO)/CTE/LALITPUR/2024 Dated:- 06/03/2024

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

1. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity

Coal Metric Tonnes/Day 319840.0

C- Product with capacity :

Product Detail
Name of Product Product Quantity

Ash 319840.0

D- By-Product if any with capacity :

By Product Detail
Name of By Product Unit Name Licence Product

Capacity
Install Product

Capacity
Nil Metric Tonnes/Day 0 0

2. Water Requirement (in KLD) and its Source :

Source of Water Details
Source Type Name of Source Quantity (KL/D)
Mine Water 0.0

3. Quantity of effluent (ln KLD) :

Effluent Details
Source Consumption Quantity (KL/D)

Others(Dust Suppression) 60.0
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4. Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel Consumption(tpd/kld) Use
Coal 29500 Boiler operation

5 					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.
					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

2. You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

3. Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 28/02/2026 to the Board.

4. Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, I974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

5. It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

6. Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
1.Kindly refer your application for Consent to establish dated 08.02.2024 vide which you have stated
that the fly ash of Lalitpur Power Generation Company Ltd. shall transported for land filling under
the agreement with Khasra No./Gata No. 1970mi, Padwa, 164, Khiriya (Banpur), 52mi, Ganga
Sagar, 1308/6mi, Masora Khurd, 10, Bamhauri sahna, 101, Bamhauri Sanha, 1443, Toria, 771,
Bhawni, 2253, Mirchwara, 2111, Mirchwara, 835, Mirchwara Lalitpur, 306/20, Tor, 1123, Didaura
District- Lalitpur. to reclaim the agriculture land in this regard a conditional Consent to establish is
being issued subjected that the transportation of fly ash shall be covered vehicles to control the
ambient air quality as per prescribed norms of fly ash disposal issued by Ministry of Environment
and Climate Change, Government of India.
2.In any case of public nuisance complaint this conditional Consent to establish shall be treated as
canceled so this is your prime duty to observed and maintain the proper cover of Fly ash Flying in
near by area.
3. This permission have no authorization for the production of Fly ash generation and having effect
that the transportation of fly ash from Lalitpur Power Generation Company Ltd, Mirchwaraa,
Lalitpur premises to agriculture land of agreement farmer for reclamation of soil only.
4.The Industry Submit A bank Guarantee amounting to Rs. 50,000.00 (Fifty Thousand ) within 15
days as an assurance to comply with the code of Practice as well as provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act,
1981.
5.This conditional permission is being issued in regard of Letter No.-468/18-2/2019 dated 20-
092020 under the provisions of MSME (Establishment and Operations) Act of 2020.
6.The Board reserves the right to revoke this conditional consent to establish which has granted at
any time in case that industry is violating any of the provision of the Air (Prevention & Control of
Pollution) Act, 1981 and water (Prevention & Control of Pollution) Act, 1974 and as amended time
to time.

					Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or  cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till  06/04/2024  in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.
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REGIONAL OFFICER
U.P. POLLUTION CONTROL BOARD, JHANSI

                   

Copy To -
 
CEO-2, U.P. POLLUTION CONTROL BOARD, LUCKNOW
                   

REGIONAL OFFICER
U.P. POLLUTION CONTROL BOARD, JHANSI

         

Dated:- 06/03/2024

Deepa 
Arora

Digitally signed by 
Deepa Arora 
Date: 2024.03.06 
11:46:16 +05'30'

Deepa Arora
Digitally signed by 
Deepa Arora 
Date: 2024.03.06 
11:46:36 +05'30'
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
 Validity Period :06/05/2022  To  31/12/2026

         

 To ,
                 Shri  AJAYVIKRAM  SINGH
                  M/s  LALITPUR POWER GENERATION COMPANY LTD
                  Vill - Burogaon and Mirchwra, P.O.- Burogaon,LALITPUR,284123
                  LALITPUR
         

 
                 Please refer to your Application Form No.-   15723365  dated -  06/04/2022. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :
         

Ref No. - 153971/UPPCB/Jhansi(UPPCBRO)/CTE/LALITPUR/2022 Dated:- 18/05/2022

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

1. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity

Ash Metric Tonnes/Year 185000

C- Product with capacity :

Product Detail
Name of Product Product Quantity

Fly ash Transportation (MT/Year) 185000

D- By-Product if any with capacity :

By Product Detail
Name of By Product Unit Name Licence Product

Capacity
Install Product

Capacity
NA Metric Tonnes/Day 0 0

2. Water Requirement (in KLD) and its Source :

Source of Water Details
Source Type Name of Source Quantity (KL/D)

3. Quantity of effluent (ln KLD) :

Effluent Details
Source Consumption Quantity (KL/D)

4. Fuel used in the equipment/machinery Name and Quantity (per day) :
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Fuel Consumption Details
Fuel Consumption(tpd/kld) Use

5 					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.
					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

2. You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

3. Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 31/12/2026 to the Board.

4. Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, I974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

5. It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

6. Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
1.Kindly refer your application for Consent to establish dated 01.07.2021 and affidavit No -
57AE794633 dated 05.05.2022 vide which you have stated that the fly ash of Lalitpur Power
Generation Company Ltd. shall transported for land filling under the agreement with Shri Bhagirath
S/O Mohan, Village-Gadyana, Arazi No.-1080/1, Talbehat, Dist.-Lalitpur,  to reclaim the agriculture
land in this regard a conditional Consent to establish is being issued subjected that the transportation
of fly ash shall be covered vehicles to control the ambient air quality as per prescribed norms of fly
ash disposal issued by Ministry of Environment and Climate Change, Government of India.
2.In any case of public nuisance complaint this conditional Consent to establish shall be treated as
canceled so this is your prime duty to observed and maintain the proper cover of Fly ash Flying in
near by area.
3. This permission have no authorization for the production of Fly ash generation and having effect
that the transportation of fly ash from Lalitpur Power Generation Company Ltd, Mirchwaraa,
Lalitpur premises to agriculture land of agreemented farmer for reclamation of soil only.
4.This conditional permission is being issued in regard of Letter No.-468/18-2/2019 dated 20-09-
2020 under the provisions of MSME (Establishment and Operations) Act of 2020.
5.Kindly refer your whatsup message dated 13.05.2022 time 18:55 by which you have informed to
this office that you have proposed to dump and reclamation by the fly ash of M/s Lalitpur Power
generation Company Limited, Lalitpur having fly ash quantity 1,85,000.0 MT per year at the
agreemented land of farmers. Gata No.- 234, Udaipura, 661, Udaipura, 1057, Gadianya, 1080/1,
Gadianya, 94, Beer, 983/6, Birarari, 12mi, Beer, 58mi, Jharkone, Lalitpur. But affidavit No. 57AE
794633 dated 05.05.2022 is not confirming the total Gatas so clear the gap in information please.
6.The Board reserves the right to revoke this conditional consent to establish which has granted at
any time in case that industry is violating any of the provision of the Air (Prevention & Control of
Pollution) Act, 1981 and water (Prevention & Control of Pollution) Act, 1974 and as amended time
to time.

					Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or  cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till  18/06/2022  in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

Niranjan 
Sharma

Digitally signed by 
Niranjan Sharma 
Date: 2022.05.18 
14:40:12 +05'30'
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REGIONAL OFFICER
U.P. POLLUTION CONTROL BOARD, JHANSI

                   

Copy To -
 
CEO-2, U.P. POLLUTION CONTROL BOARD, LUCKNOW
                   

REGIONAL OFFICER
U.P. POLLUTION CONTROL BOARD, JHANSI

         

Dated:- 18/05/2022

Niranjan 
Sharma

Digitally signed by 
Niranjan Sharma 
Date: 2022.05.18 
14:40:29 +05'30'
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
 Validity Period :29/12/2022  To  31/12/2024

         

 To ,
                 Shri  AJAYVIKRAM  SINGH
                  M/s  LALITPUR POWER GENERATION COMPANY LTD
                  Vill - Burogaon and Mirchwra, P.O.- Burogaon,LALITPUR,284123
                  LALITPUR
         

 
                 Please refer to your Application Form No.-   19080870  dated -  28/12/2022. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :
         

Ref No. - 172973/UPPCB/Jhansi(UPPCBRO)/CTE/LALITPUR/2022 Dated:- 27/01/2023

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

1. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity

Ash Metric Tonnes/Day 703440

C- Product with capacity :

Product Detail
Name of Product Product Quantity

Fly ash Transportation (MT/Year) 703440

D- By-Product if any with capacity :

By Product Detail
Name of By Product Unit Name Licence Product

Capacity
Install Product

Capacity
Nil Metric Tonnes/Day 0 0

2. Water Requirement (in KLD) and its Source :

Source of Water Details
Source Type Name of Source Quantity (KL/D)

Other Treated wter 0.0

3. Quantity of effluent (ln KLD) :

Effluent Details
Source Consumption Quantity (KL/D)

Others(Dust Suppression) 60.0
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4. Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel Consumption(tpd/kld) Use

5 					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.
					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

2. You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

3. Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 31/12/2024 to the Board.

4. Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, I974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

5. It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

6. Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
1.Kindly refer your application for Consent to establish dated 29.12.2022 vide which you have stated
that the fly ash of Lalitpur Power Generation Company Ltd. shall transported for land filling under
the agreement with Khasra No./Gata No. 502, Ladwari, 966, Jharkaun, 1800, Jarauli, 931,932,933,
Bhaloni Sua, 587,589,591,594, Jarauli, 27/1, Tikra Tiwari, 925,926, Gurarwara, 2598,2600,2601,
Kachnaudha Kalan, 582/5, Rajwara, 153,163,164, Pulwara, 1724/1, Bar, 59/8, Gainchwara, 892 mi,
Mirchwara, 911, Pataua, 201, Panari, 618 mi, Karitoran, 338/2, Tila, Lalitpur.  to reclaim the
agriculture land in this regard a conditional Consent to establish is being issued subjected that the
transportation of fly ash shall be covered vehicles to control the ambient air quality as per prescribed
norms of fly ash disposal issued by Ministry of Environment and Climate Change, Government of
India.
2.In any case of public nuisance complaint this conditional Consent to establish shall be treated as
canceled so this is your prime duty to observed and maintain the proper cover of Fly ash Flying in
near by area.
3. This permission have no authorization for the production of Fly ash generation and having effect
that the transportation of fly ash from Lalitpur Power Generation Company Ltd, Mirchwaraa,
Lalitpur premises to agriculture land of agreemented farmer for reclamation of soil only.
4.The Industry Submit A bank Guarantee amounting to Rs. 50,000.00 (Fifty Thousand ) within 15
days as an assurance to comply with the code of Practice as well as provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act,
1981.
5.This conditional permission is being issued in regard of Letter No.-468/18-2/2019 dated 20-09-
2020 under the provisions of MSME (Establishment and Operations) Act of 2020.
6.The Board reserves the right to revoke this conditional consent to establish which has granted at
any time in case that industry is violating any of the provision of the Air (Prevention & Control of
Pollution) Act, 1981 and water (Prevention & Control of Pollution) Act, 1974 and as amended time
to time.

					Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or  cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till  27/02/2023  in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.
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REGIONAL OFFICER

U.P. POLLUTION CONTROL BOARD, JHANSI
                   

Copy To -
 
CEO-2, U.P. POLLUTION CONTROL BOARD, LUCKNOW
                   

 
REGIONAL OFFICER

U.P. POLLUTION CONTROL BOARD, JHANSI
         

Dated:- 27/01/2023

DEEPA 
ARORA

Digitally signed by 
DEEPA ARORA 
Date: 2023.01.27 
12:40:43 +05'30'

DEEPA 
ARORA

Digitally signed 
by DEEPA ARORA 
Date: 2023.01.27 
12:41:01 +05'30'
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
 Validity Period :31/05/2023  To  31/12/2024

         

 To ,
                 Shri  AJAY VIKRAM SINGH
                  M/s  LALITPUR POWER GENERATION COMPANY LTD
                  Village Burogaon, lalitpur (UP),LALITPUR,284123
                  LALITPUR
         

 
                 Please refer to your Application Form No.-   21390049  dated -  27/05/2023. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :
         

Ref No. - 185253/UPPCB/Jhansi(UPPCBRO)/CTE/LALITPUR/2023 Dated:- 17/06/2023

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

1. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity

ASH Metric Tonnes/Year 693190

C- Product with capacity :

Product Detail
Name of Product Product Quantity

Fly ash Transportation (MT/Year) 693190

D- By-Product if any with capacity :

By Product Detail
Name of By Product Unit Name Licence Product

Capacity
Install Product

Capacity
Nil Metric Tonnes/Day 0 0

2. Water Requirement (in KLD) and its Source :

Source of Water Details
Source Type Name of Source Quantity (KL/D)

Other Not applicable 0.0

3. Quantity of effluent (ln KLD) :

Effluent Details
Source Consumption Quantity (KL/D)

Others(Dust Suppression) 60.0
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4. Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel Consumption(tpd/kld) Use

Others 0 transport

5 					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.
					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

2. You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

3. Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 31/12/2024 to the Board.

4. Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, I974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

5. It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

6. Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
1.Kindly refer your application for Consent to establish dated 31.05.2023 vide which you have stated
that the fly ash of Lalitpur Power Generation Company Ltd. shall transported for land filling under
the agreement with Khasra No./Gata No.-108,111,112,113,115,110mi. Kakdari, 840,1303
Mirchwara, 2394 Mirchwara, 2394, 2397, 2398, 2399 Mirchwara, 2295, 2395 Mirchwara, 2465,
2466, 2543, 2457, 2458, 2460, 2495, 2459 Mirchwara, 41 Beer, 1836 Gadyana, 551, 555 Teela,
2635/1, Rajwara, 1183, 1184 Toria, 1039, 1040 Toria, 1697,1698,1699 Toria, 49/4 Khonkhara, 749
Marrauli, 788 Marrauli, 432 Hanpura, Distict- Lalitpur. to reclaim the agriculture land in this regard
a conditional Consent to establish is being issued subjected that the transportation of fly ash shall be
covered vehicles to control the ambient air quality as per prescribed norms of fly ash disposal issued
by Ministry of Environment and Climate Change, Government of India.
2.In any case of public nuisance complaint this conditional Consent to establish shall be treated as
canceled so this is your prime duty to observed and maintain the proper cover of Fly ash Flying in
near by area.
3. This permission have no authorization for the production of Fly ash generation and having effect
that the transportation of fly ash from Lalitpur Power Generation Company Ltd, Mirchwaraa,
Lalitpur premises to agriculture land of agreemented farmer for reclamation of soil only.
4. No objection certificate is issued with the condition of disposal of ash in the plot after completely
emptying the water logging in the plot of Mr. Yadvendra Singh, Village-Bir, Lalitpur
5.The Industry Submit A bank Guarantee amounting to Rs.1,00,000.00 (One Lack) within 15 days as
an assurance to comply with the code of Practice as well as provisions of the Water (Prevention &
Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981.
6.This conditional permission is being issued in regard of Letter No.-468/18-2/2019 dated 20-09-
2020 under the provisions of MSME (Establishment and Operations) Act of 2020.
7.The Board reserves the right to revoke this conditional consent to establish which has granted at
any time in case that industry is violating any of the provision of the Air (Prevention & Control of
Pollution) Act, 1981 and water (Prevention & Control of Pollution) Act, 1974 and as amended time
to time.

					Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or  cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till  17/07/2023  in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.
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REGIONAL OFFICER
U.P. POLLUTION CONTROL BOARD, JHANSI

                   

Copy To -
 
CEO-2, U.P. POLLUTION CONTROL BOARD, LUCKNOW
                   

REGIONAL OFFICER
U.P. POLLUTION CONTROL BOARD, JHANSI

         

Dated:- 17/06/2023

DEEPA 
ARORA

Digitally signed by 
DEEPA ARORA 
Date: 2023.06.17 
12:25:25 +05'30'

DEEPA 
ARORA

Digitally signed by 
DEEPA ARORA 
Date: 2023.06.17 
12:25:59 +05'30'

129

1129



130

1130



         
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
 Validity Period :21/10/2023  To  31/12/2027

         

 To ,
                 Shri  AJAY VIKRAM SINGH
                  M/s  LALITPUR POWER GENERATION COMPANY LTD
                  Village Mirchwara Burogaon Lalitpur (UP),LALITPUR,284123
                  LALITPUR
         

 
                 Please refer to your Application Form No.-   23194285  dated -  16/10/2023. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :
         

Ref No. - 194928/UPPCB/Jhansi(UPPCBRO)/CTE/LALITPUR/2023 Dated:- 15/12/2023

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

1. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity

Ash Metric Tonnes/Year 306160

C- Product with capacity :

Product Detail
Name of Product Product Quantity

Fly ash Transportation (MT/Year) 306160

D- By-Product if any with capacity :

By Product Detail
Name of By Product Unit Name Licence Product

Capacity
Install Product

Capacity

2. Water Requirement (in KLD) and its Source :

Source of Water Details
Source Type Name of Source Quantity (KL/D)

Other Water sprikling tanlker 60.0

3. Quantity of effluent (ln KLD) :

Effluent Details
Source Consumption Quantity (KL/D)

Others(Dust Suppression) 60.0

4. Fuel used in the equipment/machinery Name and Quantity (per day) :
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Fuel Consumption Details
Fuel Consumption(tpd/kld) Use

Others 00 00

5 					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.
					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

2. You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

3. Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 31/12/2027 to the Board.

4. Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, I974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

5. It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

6. Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
1.Kindly refer your application for Consent to establish dated 13.10.2023 vide which you have stated
that the fly ash of Lalitpur Power Generation Company Ltd. shall transported for land filling under
the agreement with Khasra No./Gata No. 1176, Toriya, 219, Udaypura, 2421, Mirchwara, 1092/1,
Mirchwara, 975] 972, 977, 1087, Panari, 2525/1, 2525/2, 2525/3, Banpur, 1285 Cugarwara, 38, 66/2,
Panari, 186, Khohara, 777/1, Banpur, 805, Mirchwara Distict- Lalitpur. to reclaim the agriculture
land in this regard a conditional Consent to establish is being issued subjected that the transportation
of fly ash shall be covered vehicles to control the ambient air quality as per prescribed norms of fly
ash disposal issued by Ministry of Environment and Climate Change, Government of India.
2.In any case of public nuisance complaint this conditional Consent to establish shall be treated as
canceled so this is your prime duty to observed and maintain the proper cover of Fly ash Flying in
near by area.
3. This permission have no authorization for the production of Fly ash generation and having effect
that the transportation of fly ash from Lalitpur Power Generation Company Ltd, Mirchwaraa,
Lalitpur premises to agriculture land of agreemented farmer for reclamation of soil only.
4.The Industry Submit A bank Guarantee amounting to Rs. 50,000.00 (Fifty Thousand ) within 15
days as an assurance to comply with the code of Practice as well as provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act,
1981.
5.This conditional permission is being issued in regard of Letter No.-468/18-2/2019 dated 20-09-
2020 under the provisions of MSME (Establishment and Operations) Act of 2020.
6.The Board reserves the right to revoke this conditional consent to establish which has granted at
any time in case that industry is violating any of the provision of the Air (Prevention & Control of
Pollution) Act, 1981 and water (Prevention & Control of Pollution) Act, 1974 and as amended time
to time.

					Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or  cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till  15/01/2024  in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

DEEPA 
ARORA

Digitally signed by DEEPA ARORA 
Date: 2023.12.15 17:52:41 +05'30'132
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REGIONAL OFFICER
U.P. POLLUTION CONTROL BOARD, JHANSI

                   

Copy To -
 
CEO-2, U.P. POLLUTION CONTROL BOARD, LUCKNOW
                   

REGIONAL OFFICER
U.P. POLLUTION CONTROL BOARD, JHANSI

         

Dated:- 15/12/2023

DEEPA 
ARORA

Digitally signed by DEEPA 
ARORA 
Date: 2023.12.15 17:53:04 
+05'30'
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OA No. 725 of 2022 anurag Sharma Vs State fo UP

From: Pradeep Misra (pradeepmisra@yahoo.com)

To: naveenkraor@gmail.com; lawfirm@gmail.com

Date: Thursday, October 10, 2024 at 01:20 PM GMT+5:30

Anurag Sharma Reply.pdf
19.4MB

Sir,
     Please find attached the Affidavit on behalf  ofn UP pollution Control Bpard

With Regards,

(PRADEEP MISRA)

10/10/24, 1:21 PM Yahoo Mail - OA No. 725 of 2022 anurag Sharma Vs State fo UP

about:blank 1/1
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